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Appeal No.  C/90 /2010 - CU[DB] ‘ Date 25/08/2010
C/8/559/10

o

Assistant Registrar
C.E.S.T.A.T, New Delhi

To:

M/S. MAERSK INDIA PRIVATE LIMITED
(FORMERLY KNOWN AS M/S. SAFEMARINE INDIA
PRIVATE LIMITED) 6TH FLOOR, TOWER 9A, DLF
PHASEII, GURGAON

M/S. MAERSK INDIA PRIVATE LIMITED Appellant
Vs
C.C.E. MEERUT 11 Respondent
I am directed to transmit herewith a certified copy of Final order No. C/128/ 2010 CU[DB] dated 13.08.10

passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax

Alongwith Stay Order No C/93/10 @L
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
» PRINCIPAL BENCH, COURT NO. III

Customs Appeal No. 90 of 2010 (Cus.Br.)
Customs Stay Application No. 559/2010

[Arising out of Order-in-Appeal No. 338-CE/APPL/NOIDA/ 2009 dated
8.12.2009 passed by Commissioner of Customs & Central Excise
(Appeals ), Meerut I, NOIDA. ]

For approval and signature:

Hon'ble Dr. C. Satapathy, Member (Technical)
Hon'ble Mr. D.N.Panda, Member (Judicial)

1. | Whether Press Reporters may be allowed to see the Order for
publication as per Rule 27 of the CESTAT (Procedure) Rules, |
1982. (a4

> | Whether it should be released under Rule 27 of the CESTAT
(Procedure) Rules, 1982 for publication in any authoritative Y4
report or not?

3 | Whether Their Lordships wish to see the fair copy of the

Order? Soom
4 | Whether Order is to be circulated to the Departmental
authorities? ag;
M/s. Maersk India Pvt. Ltd. Appellants
Vs.
Commissioner of Central Excise Respondent
Meerut I

Appearance: Mr. M. Dwidi Advocate for the Appellants
Mr. S.R.Meena, DR for the Respondent

CORAM: Hon'ble Dr. C. Satapathy, Member (Technical)
Hon'ble Mr. D.N.Panda, Member (Judicial)

Date of Hearing/decision : 13.8.2010




. Fmad ORDERNO. C[ 1P [[o
5-%(7 oxtfer. we  ClAz[p
Per Dr. C. Satapathy_ (for the Bench):

Heard both sides.
2. This is a case of short landing of goods and consequent penal action
against the appellants. Learned DR states that this Tribunal does not have
jurisdiction to deal with such appeals. We entirely agree. As such, appeal
along with stay application is dismissed as not maintainable. The appellants,
if so advised, may approach the appropriate forum for redressal of their

grievance against the impugned order.

( Dr. C. Satapathy )
Technical Member

( D.N.Panda )
Judicial Member
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